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Sections C to C X I were passed as
tl'ey stood.

Section C X II  was passed after an 
endment.
Section C X I 11 was passed as it stood.
Section C X IV  was passed after a 

''®rbal amendment.
Section C X V  was passed as it stood.
Section C X V I was passed after a 

’'■Pi'bal amendment.
Sei'tions C X V II  to C X X V  were

passed as they stood.
Section C X X V  I was passed after
verbul amendment.
Sections ( ’X X V I I  and C X X V III

’*'̂ ®''e passed as flmy stood.
Section C X X I X  was passed after
amendment.

Sections C X X X  to C X X X V  were
pitMed as t'ley stood.
, I'le Council adjourned at half past 10 

P®'ock, on the Motion o f Sir Bartle
'■ere, till to-morrow morning, at 7

0 clock.

'i^Mrsdaij Morning, June 28, 1860.

The

H

I’UESEKT ;

Hon’We the Chief Justice, Vice- P reM en t,
in tho Chair.

““’I'le Sir II. B. E, i H. Forbes, Esq.,
A. Sooiico, Esq.,

and
Hon’blo Sir M. L. 

Wells.

^^rere,
Ilou’ble J. W il-son.

■ llax'ington, Esq.,

a m u s  a n d  a m m u n i t i o n .

. 'PiiE C L E R K  rrosfnted the follow-
I’etitions concerning tlio Bill “  re*

' “ ‘ " '8  to the n’iinufacturo, itnpovta-
1'̂ ". ami Halo of Arma and Animuni- 

and lor rcgnlating- tho right to
and use the same”  :—

^  Petition from certain British
“ "jecta, or o f  European or American
“ce, rcsideutb o f Calcutta and o f the

'*^0iU8sil.
. ^  Petition from tho British Indian

■̂ ‘'soeiatiou.
til V . .h a r i n g TO N  moved that
J®. just jiresented be printed,
n\i order that Ilonoralilo Members

gilt hiivo time for ronsidering those
"-ionn, he bogged further to niovo

that the consideration o f the Bill to
wiiich they related be postponed till
Saturday next.

Agreed to.

INCOME TA X.

The Order of the day being read
for the adjourned Committee o f tho
whole Council on the Bill “  for im­
posing Duties on profits arising froni
Property, Professions, Trades, and
Offices,”  the Council resolved itself
into a C'ommittee for the further cou- 
sideration o f the Bill.

The c h a i r m a n  moved the
introduction, before Rule 36 Sec'ion
X C V II , of the following Rule, pre­
pared by the Clerk of the Council,
relative to Bodies Corporate

“  Every Body Corporate, Company, or So­
ciety shnll bo charged to the duties contained 
in this Act by tho Collector or ( oinmissionera 
acting for tho ))laco where the licnd oflice in 
Indill of sucli Body Corporate, Company, or 
Society is situate.”

Agreed to.
T he c h a i r m a n  moved the

introduction, after liule 1 Section
X C V III , o f a Rule, also prepared by
tho“ C lirk o f the Council, relating to
enfaced notes. Tiie Eule, as finally
amended la Comm ttee, was as
follow s:—

“  All Promi.'JBory Notes of tho Government
of India, wliich shall be enfaced for payment 
of the interest thereon out of India, either by
Drafts or Hills on India or otherwise, sIimU in 
all ca.ses be enfaced subject to Iho condition 
tlmt tho amount of auy duties which may at
any time be chargeable in India in respect of
such interest, shall be deducted therefrom 
at tho place where the interest shall be paid 
or tho Drafts or Bills shall be given.”

Agreed to.
Section X C IX

lows :—
pn vidtd as fol-

“ The duty hereby imposed contained in 
the Schedule marked 4. shall be aHSOsscd and 
charged under the Uules hereinafter men­
tioned ; and the said duty shall be annually 
charged on the ))ersoiis respectively holding or
exorcising the otTiees or employments of j)ro- 
fit mentioned in Schedule 4, or to whom the
annuilies, pensions, or stipends mentioned in 
the said bchcdule shall be payable for all 
salaries, perquisites, or prolits whatsoever
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necruiiig by reaBon of such ofiBoes, employments, 
auuuities, stipeuds, or pensions.”

Tnn C H A IR M A N  moved the
omission o f tlie words “  for ull
salaries, perquisites, or profits what­
soever accruing by reason o f such
offices, employments, annuities, sti­
pends, or pensions”  at the end o f the
Section, and the substitution for them
o f the following words prepared by
the Clerk o f the C ouncil:—

“  The duty in respect of every anunity,
pension, or stipend shall be asflessed upon the 
amount of such annuity, pension, or stipend, 
and the duty in respect of every otliee or 
employment shall be assessed upon the 
amount of ull salaries, fees, commissions, or 
other profits accruing by reason of such office 
or employment, whether the same be paid tiy 
Government or received from any other 
jerfion whatever or be deducted by the person 
loliling such office or employment from any

funds in bis possession.”

The Motion was carried, and the
Section as amended wiis tiien passed.

Rule 1 provided as follows :—

“  Every assessment in respect of every 
such office and employment and of every such 
annuity, pension, and stipend, shiill be made
in cases requiring audit at the time of audit, 
imd in all other eases at the time of payment.'’

T h e  C H A IH M A N  moved the
swbstitTition for the above Section
o f the following Section prepared by
the Clerk of the C ouncil:—

“  Every assessment in respect of every such 
anniiity, pension, and stipend, and every 
assessment in resjject of every salary or pay­
ment made by flovermnent to any public 
ollicer, shall, in oases requiring audit, bo 
made at the time of audit, and in all other 
cases at the time of payment."

Agreed to.
The postponed Rule 3 provided as

follows : —

*• The perquisites to be assessed imder this 
Act shall bo deemed to be such profits of any 
oflice and employment as arise from fees or 
other emoluments, and payable by the Govern­
ment for the execution thereof, or reofived 
from any person in the cour e of executing 
such office or em])loyment, and shall be esti­
mated on the profits of the preceding year, 
ending on the 30th of April, or on any other 
day on which the accounts of such profits 
have been usually made up."

T h e  C H A IR M A N  moved tj'® 
substitution for this Rule of
following Rule prepari'd by the Cle'''  ̂
o f  tlie Council :—

“ Every Public Officer chargreablo iin*'®'" 
Schedule 4 of this Act in rcspect of any fu‘’“;
commissions, perquisites, or jirofits,
being salaries to be assessed under Uul® 
shall be subject to, and shall be 
under the provisions of tlie fourth part of th' 
Act, and such fees, commissions, perquisip®' 
and profits shall be estimated on the receip^  ̂
in respect tliereof during the preceding- .............  iiiiyyear, ending on the 30th April, or on -  - 
other day in which the accounts of such 
commissions, perquisites, and profits ha'f” 
been usually made up.”

Agreed to.
Sections C X X X V I  and C X X X V H

were passed as they stood. ,
Section C X X X V II I  was passed 

after an amendment.
Sections C X X X I X  to C X L I were 

passed as they stood.
Section C X L II  was passed a*'*'®' 

a verbiil amendment.
Sections C X L III  to C X L V

passed as they stood.
Section C X L V I was passed a ftc  “

verbal amendment. ^
Sections C X L V II to C L X X I-'-

were passed as they stood.
Section ( 'L X X X  was pas.scd 

amendments. ,
Sections C L X X X l to C L X X X U i

were passed as they stood. i
Section C L X X X l V wns

with the addition (on the motion <' 
Mr. Ifarington) o f words
one year the period for the institut''’  ̂
ofii suit to establish claims to
able property attached under this A ■ 

Section C 'L X X X V  was passed
stood. ]

Section C L X X X  V I was pasŝ “J 
after the omission o f the exception >' 
favor (if a landlord’ s claim to * ,”0 
rent due at the time o f seizure ot
goods or cluiltels o f a defaulter. ..

Section C L X X X V II  (which
ed the landlord’ s claim to rent to ** 
months) was omitted pursuiint to
ainendnient in the preceding Section-^

Sections C L X X X V III  & CLXXXA^
were passed ns they stood. . . ,̂ g

'J'he consideration o f  the Bdj
then postponed, and the Cour-cn
sumed its sitting.
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Council a<^journed at 10 o’ clock
®1| tho Motion o f  Sir Bartle Frore,
‘11 to morrow raorninf! at 7 o’ clDtk.

Priday Morning, June 29, 18G0.

P r e s e n t  ;

“ Hoa’^ o  tho Chief Justice, Vice-Presulent,
in the Chair.

n . Fovbes, Esfi,,
A . Sconco, Esq.,

anil
M oii’ b lo  Sir M. L. 

Wolls.

,,Pre7e,'' -̂
' t  J. Wil-

' Ilantigton, Esq.,

INCOM E T A X .

I” Onlor o f tho Day being road
Wi,., ° a'ljounicd Comniittco o f tlie
injj ®,."o_>'ncil on tho Bill “  for iinpos-

*’tic3 on Profits arising from
OlFie I’ l'ofcBsions, Trades, and
itit(, Council resolved itself
coiisii*' ^o™raittee for tho further

f,7f.‘-"tion o f the Bill.
C L X X X  provided“owa as

i^le, op o f  p ro o e o ilin g  b y  d is tre ss  a n d
ffiililfj, }^y ‘'t t iu '.l im cu t lu id  wi.le, o r  in  ca se  o f

o f  , ? ’ ’“ ‘ ’■''S'’  t t ie re liy  th o  w lio lo  o r  w iy
tliig <l'ity a saossed  a n d  p a y a b le  u n d e r

^ 'o l le o to r  o r  C 'om u iifls io iiera
j“ ? y  '^olievo  t lio  i lo fa u lto r  is  w il fu lly

'■een !“ "'g  p a y m e n t  o f  th o  a rrears , o r  lins 
o f  a n y  fn u id u loT it  c o n d u c t  i

for tl,„ pajnieiit, issue their warrant
'""traiu defaulter, and hucIi
>fynf ‘ *'« of tlio Hame oll'oct as llie

'*111 lie “ »y (^oui't of tho disiriot, and

lUfi’ant niannor. Sucli
■ specify a tenn of iniprisenniont

1 J'” ' ’ appointed by such
n'^'^Xeu'T ' '̂’ ■"‘"isaioners, which flhall in no 

i nor a longer ])eriod 
t l ' ' ° ' ‘ rroar does not exceed 

nioiiti, «■ longer period than
y ltu„„ » nri'car dooa not exceed'IW

''llE

peuB."

Wis,? c h a i r m a n moved tho
of all tho words from

jj ''1>0 d(‘ fanlter’ ’ to tho end ol
Hiibstitution o f tho

(it,

"ilh  tho execution thiTcof

isaiio a w n rn iiit  fo r  th e  a rrest o f
I - . . U p o t i  su ch  w a rra n t, th e

deiUultei- with all convenient

speed before such Collector or Commissioners. 
If the defaulter shall not then deposit in the
hands of the Collector or Commissioners tlio 
full amount of the arrears of duties under 
this Act, due and payable at the time of
issuinK such warrant, or make such ai-rnnjie- 
ment for the payment of the same as shall be 
satisfactory to the Collector or Counnissioners, 
or  satisfy tlie Collector or C’onimisHioucrs that 
he has no present meima of piiyiug the arrears, 
and that he has reasonable excuse for not
havinpt paid, such Collector or Commissioners 
may send him to tho Civil ,Jail, tlierc to re­
main for such time as shall be directed by a 
warrant addressed to the keeper of the jail,
unless he shall in the mean time pay the full
amount of the said arrears. I^-ovidod that
the time for which a debtor may bo coufhicd 
in Jail under such warrant shall not exceed
three Calendar months when tlie amount of
sncli arrears shall not exceed fifty Kupoes, or 
six Calendar months when such anioiuit docs 
exceed five hundred rupees, or two years in
auy other case. I’rovided also that such 
imprisonment shall not extinguish tho liabi­
lity to pay such arroarn, but all property then 
belonginc to the defaulter or afterwards ac­
quired shall be liable to be distrained or 
attached under the provisions of this Act in 
satisfaction of such arrears, or of so nnich
thereof as shall remain unpaid, as if no im- 
prisonmeut had been ordered.”

M ii.J IA R IN G T O N  observed, with
reference to that part o f tho amend­
ment wliicli provided that imprison­
ment should not pxtinguish Iho claim,
that the Code of Civil Procedi)ro pro- 
vidi-d that, when tho amount o f tho
decree did not exceed acprtain sura, im- 
priaonmcDt should have that ell’ect, and
it might be a question whether the same
provision should not bo maintained in
the prosont Bill. The subject had been
considered by the Select Committee,
and the Section, ns now d-awn, allow­
ed a party to be imprisonetl only when
ho wilfully refused to pay the tax or
was guilty of any fraudulent conduct
in respect o f it.

Sill M O R U A U N T W E LLS said, he
thought tliat, in cases o f fraud, impri­
sonment ought not to extinguisli the
debt <lue to tho Crown. Otherwise you
would have combinaii-jiis in districts
to resist tho payment of the tax, and
although such persons might be willing
to Rubiect thomselves to imprisonment,
unless they were compelled to pay tho
Incomo Tax when they camo out o f
jail, they would succe d in defeating
the Govennuent, O f coar.se, with
regard to parties who could give satis-
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